
Central Administrative Tribunal, Principal Bench

R.A. Mo- 194/2001 In
0-A- No-1476/1998

New Delhi this the 10th day of May, 2001

Hon'ble Mr-Kuldip Singh, Member (J)
Hon'ble S-A-T. Rizvi, Member (A)
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S h r i K a r n a i 1 0 h a n d

Versus.

U n i o n o f I n d i a a n d 01 h e r s „

0 r d e i- E3 y C i r c u 1 a t i o n

HojilbLe

19 A 19 4 /2 0 01 h a s b.e e n 1' i 1 e d b y t h e a. p p 1 i c a n t

for review of the order passed in OA 1476/98 on

4 11 „ 2000 -

•« ,*
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2 A f t e I" g o i n g t h r o u g h t h e R A, w e f i n d t li a t

the applicant has been unable to point on any error

a 10 [> a r e n t: o n t hi a f a c e o f e c o r d w h i c h m a y c a 1 ], f o i~

reviejwi of the order and rnoreso he h.as tried to

re-argue the wihole case again by filing the pr^esent

w hi i c h d o e s n o t f a 11 w i t h i n the a m b i t o f 0 r d e r 4 7 R u 1 e

1 .CPC read with Ru 1 e 22(3) (f) (i) of the Adrninistrati ve

Tribunals Act,,

3 I n V i e w o f t. h e a b o v e, n o t h i n g s u r v i v e s i ii

the RA , whichi is according 1 y dismissed
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(S_A.T„ Rizvi)
Member (A)

(  Ku dip Si/r^ )
Member (J)
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